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to supplies, but the prices should also
show a downward trend.

16 hrs.

Shrimati Renu Chakravartty: May I
have the right of reply?

Mr. Deputy-Speaker: No. In dis-
cussion like this, there i3 no right of
reply. Unless it is a motion, there is
no right of reply.

B

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SevENTH REPORT

Shrl Supakar (Sambalpur): I beg
to move;

‘“That this House agrees with the
Seventh Report of the Committee
on Private Members’ Bills and
Resolutions presented to the House
on the 10th September 1957".

Mr. Deputy-Speaker: I shall now
put the motion to the vote of the
House. The question is:

“That this House agrees with the
Seventh Report of the Committee
on Private Members’ Bills and
Resolutions presented to the House
on the 10th September 1957”.

The motion was adopted.

REOSLUTION RE: NATIONALISA-
TION OF SUGAR INDUSTRY

Mr. Deputy-Speaker: The House
will now resume further discussion of
the Resolution moved by Shr1 Khush-
waqt Rai on the 30th August 1957 re-
garding nationalisation of the sugar in-
dustry,

QOut of 2 hours allotted for the dis-
cussion of the Resolution, 26 minutes
have already been taken up and 1
hour and 35 minutes are still left for its
further discussion today.

Shri Khushwaqt Rai may continue
his speech. If he wants that others
should support him, he should conclude
soon. 30 minutes is the maximum
that the hon. Member can have for
his speech on the Regolution. He has
already taken 25 minutes and 3
minutes are left,
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Mr. Deputy-Speaker:
moved:

“This House recommends to the
Government that the sugar indus-
try be nationalised.”

Resolution



13629 Resolution re:
Bhrt BShree Narayan Das (Dar-'
bhanga): I beg to move:

That for the original Resolution, the
following be substituted, namely -

“This House is of opinion that a
Committee be appointed to ex-
amine the existing working of
sugar industry with a view to sug-
gesting whether it is necessary
and desirable to nationalise this
industry in the national interest”.

Shri Jadhav (Malegaon): I beg to
move:

(i) That in the Resolution,~—
after ‘“‘sugar industry” insert ‘“ex-
cepting the industry run by co-
operative sector”,

() That at the end of the
Resolution, the following be added
namelyi—

“and for that purpose a Com-
mittee of 50 members comprising
of both the Houses of Parlifament
be constituted in order to sug-
gest measures for the speedy im-
plementation- of the nationalisa-
tion within a year”.

Shri D, R. Chavan (Karad): 1 beg
to move:

That in the Resolution, for the word
*“nationalised”, the following be sub-
stituted, namely:—

“organised on the co-operative
basis”.
Mr. Deputy-Speaker: Now these
amendments are before the House.
How long will the hon. Minister take?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): About half
hour. -4

Mr. Deputy-Speaker: That means
only one hour is left for hon. Mem-
bers to speak. I think ten minutes
will be enough for each Member.

The Minister of Parliamentary Af-
falrs (SBhri Satya Narayan Sinhs):
How long is the House going to sit?

Mpr. Deputy-Speaker: Unless the
Mover of the next Resolution agrees
%o start and then be content with con-
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tinuing in the next session, we have
to sit till 8-30.

Shri Satya Narayan Sinha: After
3-30 pm., it will be very difficult o
have gquorum.

Mr. Deputy-Speaker: If there is no
quorum, we adjourn.

Shri Satya Narayan Sinha: Mem-
bers of both Houses have been invited
to some function.

Shri 8. L. Saksena {(Maharajganj): 1
aem very grateful to Shri Khushwaqt
Rai for bringing forward this Resolu~
gon. This industry is an industry
which affects the largest number of
people in the country. This year about
18 million tons of sugar have been pro-
duced. This means that sugar mills in
India have crushed about 118 million
tons of sugarcane, because roughly 10
maunds of sugarcane make one maund
of sugar, On the average, about 150
to 200 maunds of sugarcane are sup-
plied by one grower family. So
reughly ebout 30 milllon cane grower
families are cultivating sugarcane for
supply to the factories. Taking 5 mem-
bers to a family, about 15 crores of
people in India depend upon the func-
tioning of these factories. Thia is only
about cane growers. Then there are
workers. About 2 lakh workers are
employed in these factories. Their
families also will make about a million

people. .e

This is the employment potential of
the industry. It affects almost one in
every three Persons in the country
How is the industry functioning? How
are the profits shared? This is a mat-
ter of which my hon. friend, the Minis-
ter, is fully aware. The hon. Minis-
ter will take time in trying to explain
how the profite are distributed. He has
tried to distribute some portion of pro-
fit by the system of bonus to cane
growers. But actually this scheme has
not worked. In my State at least, no-
body has got any bonus during the
last several years. In fact, all the pro-
fits go to the millowners, and a large
part of it to the Government as reve-
nue, The consumers have to pay high
price; they can never get the benefit
of the profit, whether the sugar is sold
cheap or dear.
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¥ you want to finance your Plan, if
you want to have finances for other
works, why allow such huge profits to
go to the pockets of the millowners?
You can never find out the real cost
of production in any factory. They
can manipulate it so well that they can
always deceive the Government in re-
gard to the cost of production. Even
if they deceive by 4 annas, the amount
of money they can steal can be calcu-
lated. 4 annas difference comes to
Rs. 6 per ton. At the rate of 18 mil-
lion tons, it comes to Rs. 108 million
or Rs. 10 8 crores. This much amount
they will steal.

So I want to tell the Government
that this is an industry which is ripe
for nationalisation. Where one sugar
factory was established, there are three
or four plants now. The Ghughli fac-
tory was started in 1818. Now it has
about 7 factories. They have all
sprung up from the profits made by
the factory. They are Ghughli, Ran-
kola Punjabi, Basti, Walterganj,
Nawabganj, Kichcha ete.

What I say is that the money invest-
ed has been returned many-fold. I do
not say that they should be expropria-
ted. They may be given compensation.
1 say that the cane growers would
agree that the Government should
take over these factories and they
would be ready to be partners with
Government in the undertakings
In fact, they would be  share-
holders in the factories if they can be
allowed to be so. If this is done and
the industry is run by the State, the
profits of the industry will be shared
by the Government and the people
who deserve it and not by a few people
whose only interest is to show false
returns.

Even the High Courts have been
forced to observe in bonus cases that
they cannot rely on the balance-
sheets and that there should be another
method of declaring bonus on the
guota basis, how much of sugar has
been crushed by the factory and so on.
It is clear that the sugar {factory
owners never show the real profits.
It Government are the owners of
the factories, the real profits
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would go to the Government's coffer
and would be distributed to the various
interests concerned in an equitable
manner.

Our industry is not prospering. What
was the position in 1830? There were
27 factories in the country in 1037
After protection was granted, the num-
ber rose to 137. One hundred were put
up in 7 years. Now, after partition
also the same number is here. The
recovery has been the same; probably,
it has gone down.

There is a lot of talk of develop-
ment; but there is no real develop-
ment. I have read the Tarift Com-
mission Report. I would have shown
that actually it has gone down. Com-
pared with the recovery in 1981, you
will find that during the last 15 years,
it has gone down instead of increa-
sing. In Coimbatore they have been
producing better varieties of cane. But
with all that, I wonder why recovery
has been going down instead of in-
creasing.

Shri Thirumala Rao (Kakinada): Is
the hon. Member referring to U.P.
factories?

Shri S. L. Saksena: I am saying
about all Indian factories. 1 am sorry
1 have not got the Tariff Commission
Report here. From the 1850 figures
you will see that at least in U.P, and
Bihar it has gone down.

Shri Jhunjhunwala
Compared to 1934?

Shri 8. L. Saksena: Compared to
1931. During 1931 to 1937 it has been
higher, but not after these years.
What I say is that development instead
of increasing has reduced the re-
covery. There has been an attempt to
grow early varieties and later varie-
tles. Previously the crushing period
was 6 months but it has now come
down to 3 months, This is the sort
of development that has taken place.

(Bhagalpur):

The mill owner wants bottlenecks
to be there, the high prices to be there.
His interest is that he should have
more and ore profit The cane
grower iz a poor man; he is poor and
he cannot ge the maney to grow the
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Tull ecrop. 1f anybody else is interest-
ed, of course, it is the Government.
But the Government is interested in
itz taxes. 8o, unless there is & real
attempt to run the industry on a
nationalised basis, to run it from the
point of view of the public, I am sure,
neither the industry can prosper in
«quality nor the public can get cheap
sugar. 1 therefore hope that the hon.
Minister will try to nationalise the
industry.

It does not require a large amount
«of money for this purpose. If an
attempt is made, a scheme can be
warked out in which the cane growers
and the labourers even will be pre~
pared to be shareholders and pay the
money which the industry invests and
they will become co-partners with
Government in running the industry
for the welfare of the public. That
will meet the requirements of the
workers, the cane growers and the
‘Government also and benefit the indus-
try as a wheole.
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Shri D. R. Chavan: Mr Deputy-
Speaker, 1 have moved an amendment
to the resolution for the nationalisation
of sugar mdustry n this country. My
amendment s to thig effect: that, ins-
tead of nationalisation, 1t should be re-
organised on a co-operative basis. The
experiment on the co-operative basis is
being made in the second Five Year
Plan and an additional capacity has
been sanctioned for establishing the
sugar industry. 43 factories have been
licensed out of which there would be-
22 sugar factories in the co-operative
sector. For the sugar industries in
India, it is necessary, under the present
circumstances, when we are going on
with the second Five Year Plan, to re-
organise this industry on a co-oper-
rative basls, because, the raw matacial
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that cames for this industry is from
the agricultural sector. It is neces-
sary to re-orgunise our industrial or-
ganisations in this country, and for that
purpose I propose that there should be
two categories of industrial organisa-
tions: the first in the co-operstive sec-
tor and the second in the public sec~
tor and that there should be no third
sector—called the private sector. My
submission is that the first category
of industrial organisation ghould be
confined to those industries which get
their raw material from agriculture,
like sugar industry, textile industry,
jute industry and all such types of in-
dustries which are mainly dependent
for their manufacture on agricultural
raw material, should be in the co~ope-
rative sector. Secondly, the industries
like coal mines, steel and iron, which
are dependent for their raw matenal
coming from natural resources should
be in the public sector. The private
sector should be totally eliminated.
That 1s my submission.

For making out a case for the
nationalisation of the sugar industry
or reorganising the sugar industry on
a co-operative basis, there is sufficient
data. If you look at certain figures,
you can certainly come to the conelu-
sion that the Indian sugar industria-
lists have robbed the consumers, the
cane-growers and the wage-earners
and made tremendous amounts of
profits at the cost of the Indian pub-
lic. For that purpose, I have taken
a sample survey of 28 sugar factories
during the ten year period betwecn
1937-38 and 1947-48 1 have taken 28
factories spread all over the country
and I am reading the profits made by
these industries during these len
years. In 28 sugar factorres
sejected by me, the total
paid-up capital was Rs. 5,93,48,533.
The profits made are as follows: 1937~
88—Rs. 22,89,318; 1839—Rs. 88,01,738;
1940—Rs. 89,50,245; 1041 Rs. 1,46,33,723;
1842—-Rs. 1,44,16,114; 1843—Rs. 3,06.17,
872: 1944—Rs. 1,99,03,028; 1945—
Rs. 1,96,92,841; 1946—Rs. 1,54,09,168;
1947--Rs. 1,54,34,155; 1948—Rs. 3,02,
42463. The total comes to Ra.
17,09,20,884 on a capital of Rs. 5,93,
46.838. This is the amount that has
been realised by the sugar industria-
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lists in this country in a period of 1O
years commencing from 1937-38 to-
1948 by way of profits. I have taken.
into consideration only 28 factories,

Taking these figures as the basis of”
my calculation, I came to the conclu~,
sion that since 1800—that was the year:
in which the first sugar factory was:
established in India in Bihar—up to
1954-55, on a capital investment of
Rs. 66 crores, a profit of Rs, 132.7
crores have been made by the Indian
industrialists During this period, if
we look at the amount paid to the-
cane-growers and wage earners, we-
will be shockd to find that these per-
sons not only exploited the cane-
growers, wage earners and the consu-
mers in the country, robhed away-
their money but controlled the U, P.
and Bihar Government, in spite of the-
fact that the Govermnent wanted to-
control the sugar industrialists. I am
referring here to the Indian Sugar
Syndicate. If my hon, friend sitting
in the opposite bench remembers the
vear 1949 when there was a sugar
crisis, a sugar scandal, in a period of
three months, the Indian Sugar Syndi~
cate people, i.e. the Indian sugar in-
dustrialists, by creating an artificial
scarcity and acute shortage in  the-
country increased the prices, The price-
which was Rs. 6-6-0 per maund in
193] shot up gradually and by 1948
the average price per maund varied'
from Rs 30 to Rs. 60 all over India
and Rs. 240 per maund in Bombay
and Calcutta. This was the amount
that the sugar industrialists made
during this period. My calcula-
tions are that about 20 crores of’
rupees were knocked out by the
Syndicate in a period of three months.

1 would like to refer to what the
hon. Prime Minister said in the year
1949 when there was the crisis created'
by the Indian Sugsr industrialists.
Even the Prime Minister was very
much perturbed at the course of
events that had taken place and on
the occasion of the U.P. Provincial
Congress Committee—let the hon.
Minister remember—held in Kanpur
in the last week of August, of 19483,
he publicly expressed his disgust at
the anti-social activities of the Indian.
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Sugar Syndicate, which is nothing but
the combination of the Indian sugar
industrialists.

In his opening address in the Parlia-
ment on the 28th of November, 1949,
he said:

“What is very disturbing is not
the fact that some of us have not
been able to get sugar, but the
fact that the sugar position should
deteriorate so rapidly and the
deterioration could not be checked
quickly. That is the fact that
which is very important and we
should find out who is particularly
responsible for it or who is guilty
of 1it. Our country has been
brought into greater disrepute by
this sugar scandal than by all
other causes put together and the
matter cannot be allowed to be
dropped without a thorough
inquiry into the causes of the pre-
sent sugar racket. The Govern-
ment should take the most severe
action against those who are found
guilty.”

This is what the Prime Minister said
in his opening address in the Indian
Parliament concerning the sugar
scandal in 1948. Under such circums-
tances, there are facts and figures to
show that the Indian sugar industria-
lists had made tons of money. So, is
it not a case for nationalisation or re-
~organisation of this industry on a co-
operative basis?

The co-operative sector has been
opened by the Government but I am
surprised and pained to find that
while giving priorities, the present
Government is also guilty in not giving
first priority to the industries which
are growing in the co-operative sector.
There are several co-operative indus-
tries which have not been given
import licences by the present Gov-
ernment, in spite of the fact that they
are sanctioned under the Second Five
Year Plan, on the pretext that there
is shortage of foreign exchange I
know the case of one sugar industry
where an amount to the extent of
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Rs. 18 lakhs had been collected by the
people. The Industrial Finance Cor-
poration had sanctioned the amount
and the Centrsl Government and the
State Government have taken shares.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri D. R. Chavan: The co-opera-
tive has purchased pre-fabricated iron
to the extent of Rs. 4 lakhs and séeve-
ral other things. They have taken
the site and also the contribution from
the cane-growers. All the prelimina-
ries have been done. In spite of that,
the Government has given import
licences to peole in the private sector
but not in the co-operative sector
which is a new development in our
national economy.

May I request the hon. Minister to
look into this matter as early as pos-
sible, because there are reports sub-
mitted to him, and remedy the state
of affairs, which is very scandalous?
'That is my submission to the hon.
Minister. I have no time. Otherwise I
would have referred to several other
matters.

17 hrs.

Shri Yadav (Barabanki): rose—

Mr. Deputy-Speaker: The hon.
Member has been pushed out. The
other hon. Member did not react to
my bell, though I rung it thrice, I was
helpless. Now, 1f the hon. Minister
can wait for five minutes, I will give
this hon. Member an opportunity, be-
cause he has been rising again and
again

Shri A. P. Jain: 1 have no objec-

tion
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Shri A. P. Jaln: Mr. Deputy Spea-
ker, I do not claxm any special virtue
for the sugar industry and 1 do not
say that it is the paragon of virtue.
But, at the same time, I am not going
to accept either that the sugar indus-
try is the devil of the show. The
sugar industry is like any other im-
dustry in this country. The hon.
Member, Shr1 Shibbanlal Saksena,
said that some of the sugar mills are
preparing false balance sheets. Ia it
peculiar to the sugar industry or ir it
a ground for nationalisation? Another
hon. Member said that a certain fac-
tory in the Gorakhpur division had
not paid any dividend Is the sugar
industry the only industry in which a
factory has not paid any dividend?
Therefore, we have to consider this
question 1n a dispassionate manner. In
the light of the national policies, in
the light of the special circumstances,
if any, that exist in the sugar indus-
try.

In regard to the nationalisation poli-
cy, it is a well-known fact to the hon.
Members that the nation has decided
that we should have a mixed economy
in which a part of the industry may
be owned in the public gector and
another part of the industry may be
owned in the private sector.

The Industrial Policy Resolution
was accepted by this hon. House. In
that Industrial Policy Resolution the
industries were divided into three
categories:

The first category includes indus-
tries, the development of which is the
exclusive responsibility of the State;
the second category covers induitrieg
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which might be progressively State-
owned and in which the State might
generally take the initiative in establi-
shing new undertakings but in which
private enterprise is also expected to
supplement the efforts of the State
and lastly the third category includes
all the remaining industries; their
future development should in general
be left to the initiative and enterprise
of the private sector, though it is up
to the State to start any industry even
in this category.

Now, the sugar industry falls under
the last category. An hon. Member
said that the Government have deci-
ded to open a hotel, to enter into the
catering trade. But Government has
not nationalised all the hotels. There-
fore that similie does not hold good
in decaiding the question.

FIrvaw RIA WA AT Qe
FTiAE s a4 g 37 e 3 fr omq W
* 7 fq=7 A G, gl wew A
g 17

Shrl A, P, Jain: I will not stand 1n
the way of the tea of the hon, Mem-
bers.

Now, Sir, yudged from the accepted
policy of the Government, there is no
case for the nationalisation of the
sugar industry. But I do not take my
stand only on that. This is a sovereign
body. It has always a right to over-
rule or to amend the Industrial Policy
Resolution. Let us see whether there
is a special case made out by any
hon. Member for nationalisation of
this industry.

1 claim, Sir, that of all the indust-
ries in this country sugar industry is
the most controlled industry, right
from the beginning, from the purchase
of the sugarcane down to the sale of
sugar.

Pandit K. C. Sharma
What about weighment?

Shri A. P. Jain: Weighment is not
nationalisation.

Firstly, Government announces the
price of sugarcane and at present we
have announced the price of sugarcane

{(Hapur):
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as Rs. 1-7 per maund for the gate
delivery and Rs. 1-5 per maund for
delivery at the outsation centres.

hon. Member has said that the price
of the sugarcane is not paid in time,
There have been defaults, but com=
paratively little. At present 8 per
cent of the purchase price has not
been paid. For that also there are
rules. The sugar produced by the
factories has in a number of cases
been attached and the factories have
been asked to make the payment.
Even supposing they default in the
payment in proper time, there is a law
for that, but it hardly makes out =
case for nationalisation.

In order to safeguard the interest
of the consumers, the sugar produced
by the factories is released for sale
under Government orders. Govern-
ment have also the power to requisi-
tion 25 per cent of the sugar for dis-
tribution at controlled prices. This
movement is also regulated in order
to maintain more or less even prices
all over the country. A scheme of
bonus payment has been evolved
under which if the mill-owners make
exira profit, that extra profit is dis-
tributed i1n a certain proportion bet-
ween the cane-grower and the mills.
Under that scheme a sum of Ra. 84
lakhs was distributed tn one year. In
the next year a certain amount has
been distributed and payments for the
other years are being worked out

An Hon. Member: In which rear?

Shri A. P. Jain: In 1953-54, 87

lakhs were paid.

5t qiaw : frw i g ?

Shri A. P, Jain: In all the States,
wherever it was due and payable.

The wages aof the workers are con-
irolled under the Minimum Wages
Act; the expansion of industry is re-
gulated under the Industrial Develop-
ment and Regulation Act. If there is
mismanagement in any factory, Gov-
ernment has the power to take over
that factory under the Industries De-
velopment and Regulation Act. It

v
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{Shri A. P. Jain]
can also control the factory under the
Essential Commodities Act. (Inter-
ruptions) I do pot want interruption
from hon. Member; I did not inter-
rupt him when he wag speaking and
making all kinds of allegations. A
number of factories have been taken.
This year five factories were taken
under the control of Government un-
der the Indusiries Deveiopment and

Regulation Act.

S8hrl V. P. Nayar (Quilon): For
what type of mismanagement.

Shrt A. P. Jain: Mismanagement 1s
of two kinds. There may be a quarrel
between the partners on account of
which production may suffer. Or
there may be quarrels between the
labour and management, or between
the cane-growers and the management
on account of which production may
suffer. For these and several other
reasons prescribed under the law fac-
tories have been taken ugder Gov-
ernment control.

I maintain the sugar industry is one
of those industries which is highly
regulated and in which the prices
have not risen. There may have been
temporary Tise now and then, but on
the whole prices have been maintain-
ed at a fair level. How has the sugar
industry behaved? In 1963-54 the
production of the factories was 10
lakhs tons. Today it is more than 20
lakhs tons, that is, production has
been doubled.

The hon. Member, Shri Shibbanlal
Saksena said that recovery has been
going down. That again is not a
fact. I }lave got the chart with me and
I find “that recovery has varied from
year to year. Sometimes it is more;
sometimes it is less on account of
whether conditions, but by and large
the recovery has gone up.

Shri 8. L. Saksena: I challenge it
has gone down steadily.

Shri A. P. Jain: It may have gone
down in his place and perhaps on
aecount of his activities.
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Mz, Deputy-Spesker: Should 1 allew
this chsallenge to be decided here and
now?

8hri A. P. Jain: But by and large
the recovery of sugar taken in the
industry as a whoie has gone up. Now
it is 9.84 per cent as against 9.1 in
1880-31 and 8.9 in 1831-32, and 30 on
and so forth.

Another question has been raised
and it is this. We can finance the Plan
by nationalising this industry. Let us
analyse that contention. The total
investment in the sugar industry at
present is Rs. 95 crores. This includes
Rs. 35 crores spent in establishing 28
new factories and expansion of 30
existing factories. Further licences
have been issued for establishing 32
more new factories and expansion of
38 existing factories which will cost
another Rs. 55 crores. So, if we have
to nationalise this industry we have to
immediately pay Rs. 150 crores. If
we have to spend Rs. 150 crores I say
we should spend it in establishing new
industries and not acquiring existing
industry which does not help this man
or that man.

Instead of helping the Plan it will
retard the Plan because our resources
of the Plan have been sireiched {o the
utmost lmit and if we divert any fur-
ther resources provided in the Plan
for the nationalisation of the sugar in-
dustry it means that to that extent
the establishment of other industries
or the development in other sectors
will be retarded.

So any argument that the nat:onal-
isation of the sugar industry can con-
tribute towards the implementation of
the Plan is a totally misconceived
thing.

Much has been said about the socja-
listic pattern. Hon. Members who
have talked about socialist pattern
seem to think as if nationalisation of
the sugar industry alone is socialist
pattern. I submit to them in all
humility that this is a very miscon-
ceived jdea. Socislisation means in-
creased production, higher technology.
How can we.. (Interruption).
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Mr. Deputy-Speaker: Shall I be a
helpless spectatar only and allow all
the chorus of voices to go on simul-
taneously?

Shri A, P. Jain: How can we have
increased production and equtable
distribution? So far as that is con-
cerned, nationalisation of the sugar
industry, which, I submit, in the
private sector has done fairly well, 1s
not gong to add to increased produc-
tion. On the other hand it may retard
production by diverting the Plan
resources from new enterprises to an
existing enterprise. Looked at from
any powint of view, 1 think the resolu-
tion which has been moved by my
hon. friend Shr1 Khushwaqt Rai is a
misconceived one

Now, some amendments have been
moved to the effect that we must orga-
nise the sugar industry on the co-
operative basis I have all my sympa-
thies with thal point of view. Of the
85 factories which wc have licensed,
about 38 or 3% have been given to the
co-operative sector, and a large
amount of help 1s bemng given 1mn
establishing co-operative socteties. The
question is, should we convert the
existing factories 1nto co-operative
societies? We have )just started an
experiment in establishing co-opera-
tive organisations 1n bigger industries
We have yet to gain experience. 1 do
not know what is going to be the
future shape of things. I am firmly
of the opinion that any further expan-
sion of the industry must primanly go
to the co-operative sector. But I do
not think we have either the experi-
ence or the nation is going to benefit or
we gre gomng to have higher produc-
tion by diverting existing units to the
co-operative sector.

Sir, I have nothing more to add, and
I oppose the main resolution as also all
the smendments.

Mr. Deputy-Spéaker: Does the hon.
Mover want to reply? He can have
five minutes,

st ywwew ol siwe, R WA
oy ¥ e vy R AR g i
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An Hon, Member: Now they have
gained experience.
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Mr. Deputy-Speaker: I shall now
put all the amendments that have been
moved to the 1esolution.

Shri Shree Narayan Das: I would
like to withdraw my amendment
(No 3).

Mr. Deputy-Speaker: Does the hon
Member have leave of the House to
withdraw his amendment? I think the
House 1s agreeable

So the leave 1s given

Shri V. P. Nayar: Sir, there was not
even one voice ‘yes’.

Mr. Deputy-Speaker: In that case I
shall put amendment No. 3 to the vote
of the House The question is:

‘That for the original Resolution,
the following be substituted, namely:«-

“This House is of opinion that a
Committee be appointed to ex-
amine the existing working of
sugar industry with a view to sug-
gesting whether it 18 necessary
and desirable to nationalise this
industry in the national interest.”

The motion was negatived.

Mr. Deputy-Speaker: I shall put the
other amendments.
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Shri Jadhav: My amendment No. 1
has been accepted by the Mover.

Sikri Khushwaqt Ral:
cepted his amendment No. 1.

Mr. Deputy-Speaker: |
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The amendment was, by leave, with-
drawn,

Mr. Deputy-Speaker: I will put

I have ac- - first amendment No. 1 because it has
also to be put to the vote of the House.

It is not enough that the Mover

shall put

amendment No. 4 moved by Shri D. R.

<Chavan,

‘That in the Resolution,—

for the word “nationalised” the
following be substituted, namely:—

“organised on the co-operative

basis.”*

The motion was negatived.

Shri Jadhav:.. I withdraw my other
amendment (No. 2).

Awassthi, Shri
Banerjce, Shr1 Pramathanath
Baneryee, Shri S. M.
Bhadaura, Shei
Bharucha, Shri Naughle
Braj Raj Singh, Shri
Chakravartty, Shnimati Renu
Chavan, Sha D R,
Dan e, Shr AL
Dasaratha Deb, Shri
Dwivedy, Shri Surendranath
Blias, Shri M.

hoaal, Shri
Goundar, Shri Shanmuga

Achas, Shri

Ajit Singh, Shri
Anpanappa, Shei
Arumugham, Shri R.S.
Arumughem, Shri S.R.
Ayyakannu, Shra

Bajaj, Shri Kamainayan
Banerji, Dr. R.
Bangsh) Thakur, Shri
Barman, Shri

Besapps, Shri
Besumatari, Shri
Bhstkar, Shri

Bhogy Bha:, Shri
Birbal Singh, Shri
Boes, Shn P.C,
Brajeshwar Prasad, Shri
Chaturreds, Shri
Choudhry, Stxi C. L.

is:

accepts 1t. The question is:
“That in the resolution,—-
after “sugar industry” insert

“excepting the industry run
by co-operative sector.” ’

The motion was negatived.
Mr, Deputy-Speaker: The question

‘That House recommends to the
Government that the sugar indus-

try be nationalised.”

AYES

Gupts, Shri Sadhan
Iver, Shrs Emawars
Jadhav, Shr
Kodiyun, Shri
Mauhagsonkar, Shri
Manav, Shn

Mohan Swarup, Shri
More, Shn
Mukenee, Shn HN.
Nayar, Shry V.P.
Panigtahs, Shrt
Parulckas, Shn
Parvathi Krishnan, Shrimati

NOES

Dasappa, Sbnt

Dus, Shn K.K

Das, Shrs Shree Narayan
Dasgupta, Shn B.
Datar, Shrt

Deb, Shra N M.

Deo, Shrs Shanker
Desst, Shri Morarp
Deshmukh, Shn K.G.
Deshmukh, De P.S,
Pube, Shei Mulchand
Dublish, Shri
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Gapapathy, Shrl
Gandhi, Shr Peroze
Ganpat: Rem, Shei
Ghosh, Shri MLK.
Haeda, Shri Subodh
Jagiwvan Ram, Shri

The Lok Sabha divided: Ayes “;‘
Noes 102.
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Rumam, Shri

Ram Ganb, Shrj
Rao, ShriD vV,
Sakacna, Shn S L.
Sharma, Shn H.C.
Sive Ray, Shny
Sonute, Sht H.N.
Sugundhi, Shn
Tangamant, Shee
Warior, Shrt
Yadav, S5hn

Jain, Sht1 A P,

Jun, Shna M C.

Jena, Shri K C.
Jhunjhunwals, Sh.!
Jinachandran, Shri
Jyoustu, Pandut LP.
Kayil, Sht P N,
Khan, Shrs Osman Ali
Khuds Bukhsh, She M,
Krishnapps, Shei ¥ V.
Kunshoa Rao, Shr BV,
Kugeel, g1 BN,
Lahicr, Shri

Lal ShiR S

Laskar, Stas NG,
Lakshm: Bus, Shrimati
Mailiah, Shart U.8.
Mandal, ShnJ.
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Melkote, Dr.

Mishra, Shri Bibhuts
Morarks, Shri
Nallakoya, Shri
Narssimhan, Shri
Nayar, Dr. Sushils
Nehru, Shrimati Ums
Onkar Lal, Shri

Ozs, Shri

Pandey, Shel K.N.
Panna Lal, Shri
Patel, Shrimati Maniben
pillsi, Shri Thanu
Prebhakar, Shri Naval
Rakhmayi, Shri

12 SEPTEMBER 1837 Appointmient of a 13668

Ramaswami, Shri S.V.
Ramaswamy, Shri K.S.
Rane,Shri

Ranga, Shri

Reo, Shri .M.

Reo, Shri Hanmanth
Roy, Shr:1 Buhwanath
Rungsung Suisa, Shri
Sahodrabai, Shrimeti
Sahu, Shri Rameshwar
Samanta, Shr1 §.C.
Samant Niphst, Dr.

Satyabhama Devi, Shrimati

Selku, Shn
Sen ,Shr P.G.

Tridunal to review the
case of dismiszed Gou-
ernment Employees
Shah, Shrimgii Jayaben
Sharma, Shri D.C.
Sharms, ShriR.C.
Shukls, Shri V,C.
Siddiah, Shri
Singh,Shri DN,
Singh, Shri H.P.
Sinhae, Shri Satya Narayan
Sonawane, Shri
Subbarsyan,Dr. P,
Sultan, Shrimati Maimoona
Thirumala Rao, Shri
Tiwari, Shr: Babu Lal
Upadhyay, Pandit Munishwar Dut
Varma, Shri B.B.

The Resolution was negatived.

RESOLUTION RE APPOINTMENT
OF A TRIBUNAL TO REVIEW
THE CASE OF DISMISSED GOV-
ERNMENT EMPLOYEES

Mr. Deputy-Speaker: Shrimati Par-
vathi Krishnan to move the Resolu-

ton.

Shri Tangamani (Madurai): There
are certain amendments to the Reso-

Jution.

Mr. Deputy-Speaker: Should

they

be taken before the Resolution is

moved?

Shri Tangamani: I want to know
whether these amendments will be

taken as moved.
Mr.

Deputy-Speaker: Unless

the

Resolution is moved, they cannot be

considered now.

Shrimati Parvathi Krishnan (Coim-

batore): I beg to move:

“This House is of opinion that a
special Tribunal consisting of a

High Court Judge as

and two members

Chairman
representing

the Government and the workers
should be appointed to review the

cases of employees

whose
vices were terminated

ser-
or who

were dismissed or who are under

indefinite suspension
Central Civil

under
Services
guarding of [National

the
(Safe
Security)

Rules, 1933,°Government Servants
Conduct Rules and Rule 1708 of

Indian
Code.”

Railways

Establishment

The rules that are referred to in
this Resolution were promulgated as
far back as 1849 by the then Gover-
nor General Shri C. Rajagopalacnari
under the Government of India Act,
1935. Since then, our Constitution »as
come into force and yet those rules
continue as they stood with a few
amendments which, according to the
hon. Minister Shri Datar, when he
spoke on an earlier occasion, were in-
tended to bring them up-to-date. A
very strange phrase he uscd because,
in these amendments that have been
brought about, the procedure of
bringing up-to-date by the ruling
party, with its announced goal of 2
socialist system of society, seems to
have been one of decreasing one by
one whalever few rights therc were
with the workers in Government ser-
vice.

This question of the rules and the
necessity and the need to amend the
rules and change them so that they
are in keeping with the Constitution
and with the avowed ambition of cur
people, has been debated more than
once on the floor of this House. There-
fore, there will be many who will be
asking, particularly Members from
the Treasury Benches, what is it that
is new that you are asking for today
and why is it that this Resolution is
being brought forward.

The difference is this. The earlier
resolutions referred to the amending





